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12.11 hrs. .
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF INDIAN AIRLINES
CORPORATION AND AIR-INDIA INTER-
NATIONAL CORPORATION
The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): I beg to lay
on the Table a copy of each of the
following Reports under sub-section
(2) of Section 37 of the Air Corpo-

rations Act, 1953:—
(i) Annual Report of the Indian
Airlines Corporation for the
year 1959-60. [Placed in Li-
brary. See No. LT-2534/60].
«(ii) Annual Report of the Air-
India International Corpora-
tion for the year 1959-60.
[Placed in Library. See No.
LT-2535/601.
SUGARCANE CONTROL (STATE OF PONDI-
CHERRY) - ORDER
The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I

beg to lay on the Table a copy of
the Sugarcane Control (State of
‘Pondicherry) Order, 1960 published

in Notification No. G.S.R. 1359 dated
.the 19th November, 1960, under sub-
section (6) of Section 3 of the Essen-
.tial Commodities Act. 1955. [Placed
in Library. See No. LT-2537/60].

‘COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-FOURTH REPORT

Sardar Hukam Singh (Bhatinda):
1 beg to present the Seventy-fourth
Report of the Committee on Private
Members’ Bills and Resolutions.

ESTIMATES COMMITTEE
HUNDRED-FIRST REPORT

..Shri Dasappa (Bangalore): I beg
to present the Hundred-first Report
of the Estimates Committee on the
action taken by Government on the
recommendations contained in the
Fifty-ninth Report of the Estimates
Committee (Second Lok Sabha) on
‘Bharat Electronics Ltd.

12°14 hrs.

INDUSTRIAL EMPLOYMENT
(STANDING ORDERS) AMEND-
MENT BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
Bill to amend the Industrial Em-
ployment (Standing Orders) Act,
1946.

The Deputy Minister of Labour
(Shri Abid Ali): Sir, during the
course of the discussion yesterday, it
was mentioned that the Certifying
authorities give their decision with-
out taking into consideration the view-
peint of the workers’ representatives.
It is not so. The workers’ represen-
tatives are there before the Certify-
ing officer and give their suggestions
which are given full consideration.

12-15 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

A’so they have got a right of appeal.
Also, the Unions can ask for modifi-
cation under section 10(2). It was
also mentioned that ordinarily em-
ployers take disciplinary action
against workers without giving the
union an opportunity to depute a re-
presentative to defend the workers.
This has become a practice. Workers’
representatives are allowed to defend
them in the course of the enquiry
with regard to disciplinary action.
Standing orders are meant to give
protection to good and disciplined
workers. Of course, those who are
determined to create mischief must
be properly dealt with. Trade unions
are now sufficiently organised in this
country which by itself is the best
protection for the workers. I think
I have dealt with all the points
which needed attention. I move.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Industrial Employment
(Standing Orders) Act, 1946, be
taken into consideration.”

The motion was adopted,



5505 Industrial
Employment
Clause 2— (Amendment of section
1).
Shri Ramsingh Bhai Varma
{Nimar): I beg to move:

Page 1,—

(i) for lines 8 to 10, substitute—

“(3) It applies to every indus-
trial establishment wherein the
number of workmen on any day
during the preceding twelve
months or on the day the Act
comes into force or on any day
thereafter was or is twenty or
more:”

(ii) in line 15,

for ‘“one hundred”
“twenty”.

(iii) after line 19, add—

substitute

“Provided further that nothing
in this Act shall apply to any in-
dustrial establishment to which
the Madhya Pradesh Industrial
Workmen (Standing Orders) Act,
1959 apply.” (2). [Madhya Pra-
desh Act XIX of 1959.]

S, W AdsHe § § 7 qgdr
13 @1 98 a3 Y & f5 aga -
HT F T F F=AT IT g TFMT T
faar 57 A g @1 gAY SOg ag qHA
¥ AT ATled | 9 gH 39 &) efwly
AT AR IEF FATFET LI E
T EAT § HAT FAT TITAE FAT FAT
gt & mew g gaw b ay
39 F GRS F 90, 37 F 9T Iq
fA4a7 ag & fF 3O &1 UF QT 99 w5
wwE K AAT J0T

Shri Abid Ali: I beg to move:
Page 1, line 19, add at the end—
“or to any industrial establish-

ment to which the provisions of
the Madhya Pradesh Industrial
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Workmen (Standing Orders) Act,
1959 apply.” (6). [Madhya pra-
desh Act XIX of 1959].

ot wifag vt AEAE 9T FT
e ag g AT & i fora axg gak i
# @ & f aiferardz F o g A
e 7 efafa F T 35 I o
ST SR TeE ¥ 99 %1 Q9 g1 IM
FaR FR AT A AR S \AT TR
AR I AT ITEITF
T W w@Eft i IE F 9] B
WA F W7 FEAr | gt o ¥ F1E
ardm, fog @i ¥ wwa § WA
39 FT FAW A4 fFar @, M S
AT qE T qg g 4W W
I Y ot agt & &Y A |
Mr. Deputy-Speaker: Do I put the
hon. Member’s amendment to vote?
=t T tog Wk At - F arow A
g
The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:
Page 1, line 19, add at the end—

“or to any industrial establish
ment to which the provisions of
the Madhya Pradesh Industrial
Workmen (Standing Orders) Act,
1959 apply”. (6). [Madhya Pra-
desh Act XIX of 1959].

The motion was adopted.
Mr. Deputy-Speaker: The questiom
is:
“That clause 2, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added
to the Bill.
Clause 3— (Amendment of section
2)
Mr. Deputy-Speaker: Ig the hon.
Member moving his amendment?



5507 Maternity

Shri Ramsingh Bhaj Varma: No.

Mr. Deputy-Speaker: Any other
amendment that he wants to move?
No.

The question is:

“That clauses 3, 4, 5 and 6 stand
part of the Bill.

The motion was adopted.

Clauses 3, 4, 5 and 6 were added
to the Bill.

Mr. Deputy-Speaker: Clause 1.
There is an amendment. He is not
moving.

The question is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Abid Ali: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.

The motion was adopted.

12.19 hrs,

MATERNITY BENEFIT BILL

MOTION TO REFER TO JOINT
COMMITTEE
The Deputy Minister of Labour
(Shri Abid Ali): Sir, on behalf of my
senior colleague Shri Nanda, I beg
to move:

That the Bill to regulate the emp-
Pyment of women in certain estab-
lishments for certain periods before
and after child-birth and to provide
fcr payment of maternity benefit to
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them, be referred to a Joint Com-
mittee of the Houses consisting of 45
members; 30 from this House, namely
Shri Amjad Ali, Shri Kanhaiya Lal
Balmiki, Shri Panna Lal Barupal,
Shri Bhakt Darshan, Shrimati Renu
Chakravartty, Shri Chandramani Lal
Choudhuri, Shri Bhaurao Krishnarao
Gaikwad, Shri Aurobindo Ghosal, Shri
Ram Krishan Gupta, Pandit Jwala
Prasad Jyotishi, Shrimati Sangam
Laxmi Bai, Shrimati Mafida Ahmed,
Shri Inder J. Malhotra, Shri Jiyalal
Mandal, Shri K. P. Kuttikrishnan
Nair, Dr. Sushila Nayar, Shrimati
Ila Palchoudhuri, Shri Ram Garib,
Shri K. S. Ramaswamy, Shri Jaga-
natha Rao, Shri Rameshwar Sahu,
Shri Shibban Lal Saksena, Shrimati
Jayaben Vajubhai Shah, Shri Shrad-
dhakar Supakar, Shri K. T. K.
Tangamani, Shri Umrao Singh, Shri
Ramsingh Bhai Varma, Shri Bal-
krishna Wasnik, Shri K. C. Wodeyar,
Shri Gulzarilal Nanda; and 15 mem-
bers from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the next Session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifica-
tions as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of members to be appointed by Rajya
Sabha to the Joint Committee.

A comprehensive Central law on
maternity benefit was long overdue,
and I am happy to be able to bring
forward this Bill before the House
today. Maternity protection is now
being provided under a number of





